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IN THE COURT OF THE SESSIONS JUDGE :: ::  :: TINSUKIA

District: Tinsukia

Present: Sri P. J. Saikia, 

Sessions Judge, 

Tinsukia

 Sessions Case No. 91 (T) of 2018

 U/s 302/392/120(B)/448/ of I.P.C. &

    25(1)(a)/27 of the Arms Act

The State of Assam .......................... Complainant.

-Versus -

1. Sri Rupantar Moran,

S/o-  Sri Juneswar Moran

R/o- Jokaichuk Gaon

P.S-  Baghjan

District- Tinsukia, Assam  

2. Sri Montu Moran,

S/o- Sri Prodip Moran 

R/o- Jokaichuk Gaon,

P.S- Baghjan
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Dist.- Tinsukia, Assam

3. Sri Bijay Verma,

S/o- Lt. Prabhu Dayal Verma

R/o- Talap Tiniali

P.S-  Doomdooma

District- Tinsukia, Assam  

4. Sri Niranta Boruah,

S/o- Sri Sumeswar Boruah

R/o- Kordoiguri

P.S-  Baghjan

District- Tinsukia, Assam  

5. Sri Romesh Mohanta,

S/o- Sri Kamal Ch. Mahanta

R/o- No.1 Kakopathar

P.S-  Kakopathar

District- Tinsukia, Assam  

6. Sri Khitish Boruah,

S/o- Lt. Thaneswar Boruah

R/o- Dailgaon

P.S-  Sadiya

District- Tinsukia, Assam  

7. Smti Dipali Saikia

W/o- Sri Bipul Saikia

R/o- Bordirak Bishnunagar

P.S-  Kakopathar

District- Tinsukia, Assam  ....................... Accuseds
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 Appearance: 

Sri A.K. Choubey,

Public Prosecutor   ......................... For the State 

Munna Kr. Singh,

Advocate              ..................... For the accused-

   Khitish Boruah

Sr. Adv. P. K. Dutta,

Advocate .................... For the accuseds-

Rupantar Moran,  
Montu Moran, 

Nilutpal Phukan,

Advocate     ................. For the accused-

Romesh Mohanta,

Biswajit Prasad,

Advocate ............... For the accused-

        Bijay Verma 

S. Chetia,

Advocate .................. For the accused-

Niranta Boruah 

Dilip Borah

Advocate ............... For the accused-

Dipali Saikia 

Date of Argument:   18/07/2019 & 19/07/2019

Date of Judgment:    05/08/2019
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 J   U   D   G   M   E   N   T

1.      The case against the accuseds Sri Rupantar Moran, Sri

Montu Moran, Sri Bijay Verma, Sri Niranta Boruah, Sri Romesh

Mohanta,  Sri  Khitish  Boruah  and  Smti  Dipali  Saikia  was

committed  for  trial  by  the  Ld.  Additional  Chief  Judicial

Magistrate, Tinsukia  on 20/08/2018. 

 PROSECUTION CASE

2. Sri Anand Kumar Agarwal has a grocery shop at Rupai

Siding by the side of National Highway No. 37. Anand Agarwal

has eight numbers of employees in his shop.  They are Jeet

Verma,  Gautam Prasad,  Krishna Prasad,  Manoj  Prasad,  Rovi

Das, Birendra Mahato, Rovi Choudhury and Muktinath.

3.  On 18.5.18 at about 7 pm, while the shop was teeming

with customers, two persons having their faces covered with

clothes and pistols in their hands entered into the shop. Jeet

Verma was sitting by the side of Anand Agarwal. In fact, he

was looking after the cash counter.

4.  One of the masked men came near Anand Agarwal and

the second masked man was standing about 5 feet away. The

masked man demanded an amount of Rs. 3 lakh from Anand

Agarwal.  At  that  time,  Jeet  Verma  was  counting  currency

notes. The masked man asked Jeet Verma to hand him over

the money. Jeet Verma refused to do so. The masked man then

fired one bullet from his pistol, but the bullet passed by the

side  of   Anand  Agarwal.  The  masked  man  picked  up  the

money from the cash counter and put it in his pocket. The said

masked man demanded more money from Jeet Verma and at
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that  time,  Jeet  Verma jumped upon the masked man. They

were grappling with each other on the floor of the shop and at

one point of time, the masked man fired two shots from his

pistol at Jeet Verma. One bullet went through the chest of Jeet

Verma, while the other went in  by the side of his right ear. In

this way, a commotion was created inside the shop. At that

time,  the  masked  man  again  fired  towards  the  other

customers,  who  were  present  inside  the  shop  and  one

customer named Ramakanta Deori sustained the  bullet injury.

He died instantly. 

5.  On  seeing  the  aforesaid  incident,  the  other  masked

man, who was standing 5 feet away from the cash counter of

the shop ran out of the shop. In the mean time, the people,

who were inside the shop detained the masked man, who fired

the pistol shots to Jeet Verma and Ramakanta Deori.

6.  Moments later, police arrived there and took custody of

the masked man, who was detained by people inside the shop

of  Anand  Agarwal.  Police  brought  out  an  amount  of  Rs.

22,000/-  in  cash  from the  pocket  of  the masked man.  This

masked  man  was  none  other  than  the  accused  Rupantar

Moran.  

7.  In the mean time, the dead bodies of Jeet Verma and

Ramakanta Deori were also sent to the hospital. On 19.5.18

Police  conducted  the  inquest  upon  the  dead  bodies  in

presence  of  the  Executive  Magistrate  Sri  Pankaj  Kumar

Nagbongsi. On that day Dr. Nirod Kr. Borah, Senior Medical and

Health Officer, Tinsukia Civil Hospital had conducted the post

mortem examination upon the dead bodies of Jeet Verma and

Ramakanta Deori. The post mortem examination report of the

deceased Ramakanta Deori goes like this:-
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"A  male  person  body  of  average  built,  brown

complexion having 2.5 cm long scalp hair, wearing a blue and

white full shirt, a white ganji, a blue jeans and one under pant.

All clothes were blood stained. Rigor mortis present.

Injuries:- 

1. The upper right incisor teeth and part of the maxilla

on right side adjacent to the teeth are shattered. The wound is

about 1.5 cm x 1.5 cm in size. The margins are inverted and

on  dissection,  a  track  of  wound  was  found  involving  both

maxilla,  nasal  bone, base of  the skull,  brain and top of the

occipital in the midline.

2. An exit wound on the top of the occipital region in the

midline  of  size  1.2  cm x  1.2  cm is  seen.  The  margins  are

everted.  On  dissection,  the  underlying  occipital  bone  was

found to have a wound of 1.2 cm x 1.2 cm of size and having

everted margins. This wound is in continuity of wound no.1. 

On dissection of the scalp, the right hemisphere of the

brain  has  got  a  through  and  through  wound  and  was

congested with blood. 

All other organs were normal and healthy.

Opinion:-  In  my  opinion,  death  is  due  to  shock  and

haemorrhage as a result of injuries sustained. All injuries are

ante mortem and caused by bullet from forearms. Time since

death is 12 to 18 hours. Ext. 15 is the post mortem report and

Ext. 15 (1) is my signature. along with the dead body, I also

received  the  inquest  report  of  the  deceased.  Ext.  2  is  the

inquest report of Ramakanta Deori and Ext. 2(3) to Ext. 2(6)

are my signatures."
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8.  The report of the Doctor, pertaining to the post mortem

examination of Jeet Verma goes like this:-

"A  male  body  of  average  built,  brown  complexion

having short  scalp hair,  wearing a brown sporting,  a brown

long  pant  and  a  brown  underwear.  All  clothes  were  blood

stained. Rigor mortis present. 

Injuries:- 

1. A wound of size 1.2 cm x 1.2 cm is seen about 3cm in

front  of  right  ear.  A  contusion  collar  of  size  2cm  is  found

around the wound. The margins are inverted. It  is an entry

wound  and  on  dissection  of  the  vertical  portion  of  the

mandible o the right side is found shattered and the track of

wound downwards along with bone is found, which emerges in

the submentum region. 

2. A wound of 2cm x 2.2 cm is found on the submental

area, 2cm right of midline and 2cm posterior to the mandible.

The margins are everted and it is an exit wound. 

3. A wound of 1.2 cm x 1.2 cm of size with contusion

collar  of  1.5  cm  around  the  wound  is  found  with  inverted

margins, which is an entry wound of a bullet. The wound is

located in the 4th inter space lateral to the left border of the

sternum. On dissection of the track of the wound is continuos

with the wound found in the hear with involvement of right

atrium, the septum and the posterior wall  of  left ventricles.

Left pleural cavity contained blood. 

4. A wound of 1cm x 1 cm is found on the back of 7th

inter  space,  3cm left  of  the  midline  with  everted  margins,

which is an exit wound of a bullet. 
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Other organs were normal and healthy. 

Opinion:- In my opinion, the death is due to shock and

haemorrhage as a result of injuries sustained. All the injuries

are ante mortem and caused by bullet  from firearms.  Time

since death is 12 to 18 hours. Ext. 16 is the postmortem report

and Ext. 16 (1) is my signature. Along with the dead body, I

also received the inquest report of Jeet verma. Ext. 1 is the

said inquest report and Ext. 1(5) to 1(8) are my signatures."

9.  In  the  mean  time,  the  accused  Rupantar  Moran

disclosed  before  police  that  at  the time of  occurrence,  two

other persons named Niranta Baruah and Montu Moran were

with him. Rupantar Moran told police that Niranta Baruah had

supplied two numbers of pistols and ammunitions for using in

the aforesaid occurrence. Rupantar Moran further told that the

entire incident was planned by Niranta Baruah. 

10.  Accordingly, police directed Jyotishman Neog, O.C. of

Kakopathar P.S. to arrest Montu Moran. The O.C. of Philobari

P.S. was directed to arrest Niranta Baruah and  Niranta Baruah

and  Montu  Moran  were  arrested  by  police.  Niranta  Baruah

disclosed before police that he had purchased two pistols from

Romesh  Mahanta.  Accordingly,  Romesh  Mahanta  was  also

arrested  by  police.  Romesh  Mahanta  told  police  that  he

collected one pistol  from Bijay Verma and other from Dipali

Saikia. He also told police that he along with Bijay Verma and

Niranta Baruah had hatched a plan to kidnap the rich persons

in  order  to  squeeze  out  ransom  money  from  them.

Accordingly,  Bijay  Verma was  also  arrested  by  police.  Bijay

Verma told  police  that  two years ago,  he had purchased a

pistol  at  Muzafarpur,  Bihar  and  later  on  handed  it  over  to

Romesh Mahanta.  Similarly,  Dipali  Saikia  also stated before
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police that she procured the pistol  from Khitish Baruah and

later on handed it over to Romesh Mahanta. 

11.  On the next day of the day of occurrence, police again

searched the shop premise of Anand Agarwal and this time,

police found one pistol, which was lying over the counter of

the shop. 

12.  During the period of investigation, S.I. Jyotishman Neog

had seized another pistol from the custody of Montu Moran. 

DEFENCE CASE OF Rupantar Moran

13.  The accused Rupantar Moran has claimed that at the

relevant time of occurrence, he had gone to the shop of Anand

Agarwal to purchase some articles and the people within the

shop had unnecessarily detained him and handed him over to

police. 

POINTS FOR DETERMINATION

14.   The points for determination in this trial, are as to:-

I. Whether on 18/05/2018, the accuseds Rupantar Moran

and Montu Moran in furtherance of a common intention had

committed  murder  by  causing  death  of  Jeet  Verma  and

Ramakanta Deori?

II. Whether on 18/05/2018, the accuseds Rupantar Moran

and Montu Moran in furtherance of a common intention had

committed theft of articles from the shop of Anand Agarwal

and in committing the theft, voluntarily caused death of Jeet

Verma and Ramakanta Deori?

III. Whether  the  accuseds  Rupantar  Moran  and  Montu

Moran on 18/05/2018, in furtherance of a common intention,
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in  order  to  commit  robbery  and  murder  had  wrongfully

entered into the shop of Anand Agarwal?

IV. Whether  on 18/05/218,  the accuseds Rupantar  Moran

and  Montu  Moran  in  furtherance  of  a  common  intention,

possessed  one  7.65  mm  pistol,  having  No.  9953,  which  is

embossed in the grip of the pistol? 

V. Whether  the  accuseds  Rupantar  Moran  and  Montu

Moran on 18/05/2018, in furtherance of a common intention

used a 7.65 mm pistol? 

VI. Whether on 18/05/2018, the accuseds Niranta Baruah,

Bijay  Verma,  Khitish  Baruah,  Romesh  Mahanta  and  Dipali

Saikia,  had  in  furtherance  of  their  common  intention

committed murder of Jeet Verma and Ramakanta Deori?

VII. Whether on 18/05/2018, the accuseds Niranta Baruah,

Bijay  Verma,  Khitish  Baruah,  Romesh  Mahanta  and  Dipali

Saikia had in furtherance of a common intention committed

theft  of  properties  belonging  to  Anand  Agarwal  and  in

committing theft,  they had caused death of Jeet Verma and

Ramakanta Deori? 

VIII.  Whether on 18/05/2018, the accuseds Niranta Baruah,

Bijay  Verma,  Khitish  Baruah,  Romesh  Mahanta  and  Dipali

Saikia had in furtherance of a common intention agreed with

each other to commit robbery and murder and exchanged fire

arms in pursuant of the said agreement to commit robbery

and murder? 

IX.  Whether on 18/05/2018, the accuseds Niranta Baruah,

Bijay  Verma,  Khitish  Baruah,  Romesh  Mahanta  and  Dipali
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Saikia had in furtherance of  a common intention possessed

fire arms? 

DECISION AND REASONS THEREOF

15.    In order to prove the case against the accuseds, the

prosecution side has examined as many as 34 (thirty  four)

witnesses. The accused Rupantar Moran examined himself and

another witness named Bogeswar Moran @ Rotneswar Moran.

I  have carefully gone through the evidence adduced by the

prosecution and the accused Rupantar Moran. 

16.  In this case, Anand Agarwal is the eye witness to the

occurrence. Therefore, I shall take up his evidence first. The

witness Anand Agarwal has stated in his evidence that on the

day of  occurrence at about  7 pm, he was sitting inside his

shop and his employee Jeet Verma was sitting by his side and

he was counting money. According to Anand Agarwal, one of

his  employees  namely  Krishna  Prasad  was  working  on  the

front  side  of  the  shop  and  other  two  employees  namely

Gautam Prasad and Manoj Prasad were selling goods to the

people.  He  has  stated  that  his  other  employees  namely

Krishna Prasad,  Rovi  Das,  Birendra Mahato,  Robi  Choudhury

and Muktinath were working in the godown of the shop, which

is situated on the back side of the shop. Anand Agarwal has

stated that he did not know  Ramakanta Deori, since prior to

the occurrence. 

17.  Anand Agarwal has stated that two persons with their

faces covered and with pistols in their hands entered into the

shop.  He has stated that one of the masked men came near

him and stepped on the gaddi, on which he was sitting along

with Jeet Verma. Anand Agarwal has stated that the second
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masked man was standing about 5 feet away from the gaddi.

He has stated that he asked the masked man as to why he

had come and then the masked man told him that he has to

pay an amount of Rs. 3 lakh. Anand Agarwal has stated that at

that  moment,  Jeet  Verm  was  counting  currency  note  and

therefore, the masked man demanded the money from Jeet

Verma. He refused to pay the money. Then the masked man

fired one shot  from his  pistol,  but  the  bullet  did  not  touch

Anand Agarwal. According to Anand Agarwal, after firing his

first shot,  the masked man snatched away some amount of

money  from  Jeet  Verma  and  put  it  inside  his  pocket.  The

masked man demanded more money from Jeet Verma and at

that time, Jeet Verma jumped upon him. Anand Agarwal has

further stated that there was a scuffle between the masked

man and Jeet Verma and at that point of time, the masked

man was still holding  the  pistol in his hands. Anand Agarwal

has disclosed that at one point of time, the masked man fired

a gun shots at Jeet Verma. Anand Agarwal has stated that one

of the bullet went through the chest of Jeet Verma, while the

other went in  by the side of his right ear.  Anand Agarwal has

stated that one of the customers tried to separate Jeet Verma

and the masked man and at that time, the masked man fired

another  shot  at  the customer  and he died instantly.  Anand

Agarwal has stated that at a subsequent stage, he came to

know  that  the  customer  was  none  other  than  Ramakanta

Deori. Anand Agarwal continued his evidence by stating  that

while Jeet Verma and the masked man were having scuffle, the

other masked man, who was standing near the counter went

out of the shop. According to Anand Agarwal, he himself along

with some other persons jumped upon the masked man, who

fired  pistol  shots  at  Jeet  Verma  and  Ramakanta Deori  and
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detained him inside the shop. Anand Agarwal has stated that

at that point of time, the said masked man had thrown away

his pistol. Anand Agarwal, stated that the detained person was

none other than the accused Rupantar Moran. Anand Agarwal

has  further stated that the two masked men had come to his

shop in a motor cycle and  one of them managed to escape

after leaving behind the motor cycle in front of his shop. 

18. Anand Agarwal has stated that within moments, police

arrived  at  his  shop  and  took  custody  of  Rupantar  Moran.

According to Anand Agarwal,  in his presence police brought

out  a  cash  amount  of  Rs.  22,000/-  from the  pocket  of  the

accused Rupantar Moran. Anand Agarwal has further stated

that police seized one black colour mask  from the accused,

one pulsar motor cycle and one empty cartridge and the cash

amount of Rs. 22,000/-. 

19.  Anand Agarwal has identified the pistol, marked as M.

Ext. 3, to be the one, from which shots were fired and deaths

were caused. M. Ext.3 is the no. 9953 embossed on the body

of  the  pistol.  Anand  Agarwal  has  also  identified  the  black

masked worn by the accused Rupantar Moran at the time of

occurrence. 

20.  In  this  case,  police  found  two  numbers  of  empty

cartridges from the shop of Anand Agarwal. So, he identified

these empty cartridges, to be the one which were found by

police in his shop. 

21.  The witness Budheswar Tanti is a  thela  puller and he

used  to  carry  goods  from  the  shop  of  Anand  Agarwal.

Budheswar  Tanti  has  stated  in  his  evidence  that  on

18/05/2018 at about 7 pm, he had loaded bags of flour in his
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cart and was sitting in front of the shop of Anand Agarwal.

According to him, he had seen two persons,  coming to the

shop of Anand Agarwal in a motor cycle.  He has stated that

one of the persons had his face covered with black cloth and

the other person had his face covered with a handkerchief.

According  to  this  witness,  the  person  who  had  his  face

covered  with  black  cloth  entered  into  the  shop  of  Anand

Agarwal. Budheswar Tanti has stated that, the second masked

man had come to him and told him that he is a member of an

extremist  organization and threatened him that if  he raised

any  alarm  at  that  stage,  he  would  first  shoot  at  him.

Budheswar  Tanti  has  stated  that  the  said  person,  who

threatened him was standing in front of the gate of the shop

of the complainant. 

22.  According to Budheswar Tanti, moments later he heard

the  sound  of  gun  fire  inside  the  shop  of  Anand  Agarwal.

Budheswar Tanti has stated that he immediately went to the

shop of Anand Agarwal and through the window of the shop,

he had seen that Jeet Verma had jumped upon that masked

man, whose face was covered with black cloth. According to

Budheswar Tanti, he tried to enter into the shop, but the other

masked man, who was standing thereon prevented him from

entering into the shop. Budheswar Tanti has stated that at that

time,  the  second  masked  man,  who  was  standing  at  the

entrance of the shop pushed him and ran away towards the

tea garden, which is situated across the street and the railway

line. According to Budheswar Tanti, he immediately closed the

collapsible gate of the shop and shouted for help. Budheswar

Tanti  has  further  stated  that  he  immediately  shouted  at

Krishna Prasad, who was inside the shop and told him to lock

the collapsible gate from inside. Budheswar Tanti has stated
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that in the mean time, some people had gathered in front of

the shop. Budheswar Tanti has further disclosed that he again

tried to enter into the shop of Anand Agarwal, but this time

the collapsible gate was closed from inside so he could not

enter  into  the  shop.  Budheswar  Tanti  has  stated  that  he

immediately gone to the shop of Kirorimal, which is situated

by the side of the shop of Anand Agarwal and through that

shop, he entered into the shop of Anand Agarwal. Budheswar

Tanti has  stated that on entering  in to the shop of Anand

Agarwal, he saw that Jeet Verma was holding the masked man

on the floor and at that time, Ramakanta Deori was lying near

the door of the shop of Anand Agarwal and he was bleeding

from his face. 

23.  Budheswar  Tanti  has  disclosed  that  he  knew

Ramakanta Deori since long, as because at one point of time,

he  worked  with  him  in  a  private  institution.  The  witness

Budheswar Tanti has stated in his evidence that at that point

of time, Birendra Mahato and another person named Phukan

had come into the shop from the backside and they tied the

masked man with rope. He has stated that somebody called

an Ambulance, as because at that time Jeet Verma was still

bleeding from his wounds. He was not sure whether at that

time  Ramakanta  Deori  was  dead  or  alive.  Therefore,

Budheswar Tanti with the help of some persons had taken out

Jeet  Verma  and  Ramakanta  Deori  through  the  shop  of

Kirorimal. According to Budheswar Tanti, somebody had called

police and within 15 minutes, police arrived there and took

custody of the masked man. Budheswar Tanti has stated that

by that time the masked man was removed and he could not

see the face of that person. Budheswar Tanti has stated that
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the  said  masked  man  was  none  other  than  the  accused

Rupantar Moran. 

24.  The witness Manoj Prasad is an employee under Anand

Agarwal. He has stated in his evidence that on 18/05/2018, at

about 7 pm, he was working in the godown of the shop, which

is situated behind the shop. Manoj Prasad has stated that his

colleague Gautam Gupta was also working with him. He has

stated that he had heard a gun shot in the shop and so he

came out of the godown to see and then he had seen that Jeet

Verma and another person were lying on the floor of the shop

and  both  of  them were  injured  at  that  time.  According  to

Manoj  Prasad,  he saw a masked man lying inside the shop

near the counter. 

25.  The  witness  Krishna  Prasad  is  another  employee  of

Anand  Agarwal.  He  has  stated  in  his  evidence  that  on

18/05/2018,  at  about  7  pm,  he  was  working  in  the  front

veranda of the shop. Krishna Prasad has stated that he saw

two masked men entering into the shop. Krishna Prasad has

further stated that one of the masked men entered ahead of

the other. Krishna Prasad has stated that the second masked

man showed a pistol to him before entering into the shop. He

has stated that at that point of time, he had heard that his

employer  Anand  Agarwal  was  calling  by  his  name.  Krishna

Prasad has stated that he saw that the other masked man had

taken  out  the  money  from the  cash  box  and  put  it  in  his

pocket. Krishna Prasad has stated that at that moment, he had

heard a gunshot inside the shop and therefore, there was a

commotion inside the shop.  He has stated that there were

many customers inside the shop at  that  time. According to

Krishna Prasad, he had seen that Jeet Verma and one of the
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masked men were grappling with each other on the floor of

the shop.  He has stated that on seeing the aforesaid incident,

the other masked man, who had showed him a pistol had run

out of the shop. Krishna Prasad has stated that the customers,

who were inside the shop had jumped upon the masked man,

who  was  grappling  with  Jeet  Verma  and  the  person  was

detained inside the shop. Krishna Prasad has stated that he

along with his colleague Gautam Gupta,  Rabi  Das,  Birendra

Mahato and Rabi Choudhury had immediately took Jeet Verma

and the other  injured persons  to the hospital.  According to

Krishna Prasad, the masked man, who was grappling with Jeet

Verma was none other than the accused Rupantar Moran. 

26.  Like Manoj Prasad, Krishna Prasad, the witness Gautam

Gupta  is  also  an  employee  under  Anand Agarwal.   He  has

stated in his evidence at the relevant time of  occurrence, he

was  working  in  the  godown of  the  shop,  which  is  situated

behind the shop. Gautam Gupta has stated that Manoj Prasad

was  working  with  him  in  the  godown.  Gautam  Gupta  has

stated that he had heard the sound of a gun fire inside the

shop and also heard that something had fallen on the floor of

the shop. Gautam Gupta has also heard a commotion inside

the shop. Immediately, this witness had come to the shop and

saw that Jeet Verma and another person named Deori were

lying on the floor of the shop. He has stated that both the

persons were lying in a pool of blood. According to Gautam

Gupta, the people inside the shop had immediately detained

one masked man. Gautam Gupta has stated that on seeing

the injured persons, he went inside the shop to bring water for

them, but when he returned with water, the injured persons

were  already  taken  to  the  hospital.  Gautam  Gupta  lastly
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stated that after sometime, police came and took away the

masked person. 

27.  Now, I shall take up the evidence of Robi Ruhi Das. He

is also an employee of Anand Agarwal. He has stated in his

evidence that on 18/05/2018 at about 7 pm, he had gone to

the backside of the shop and then he saw that Khirorimal was

running towards the road through his shop and on seeing that,

Robi Ruhi Das also followed him. The witness has stated that

when he came out of the shop of Kirorimal, he had seen that

the main gate of the shop of Anand Agarwal was closed. Then

Robi  Ruhi  Das  returned  to  the  shop  through  the  shop  of

Kirorimal. On entering into the shop, Robi Ruhi Das saw that

Jeet Verma and another person were lying on the floor of the

shop. Robi Ruhi Das has stated that he had also seen that his

colleague and some other persons had detained one person

inside the shop and tied his hands with a rope.  He has stated

that the detained person was none other than the accused

Rupantar Moran. 

28.  Now, I shall take up the evidence of Khirorimal Agarwal.

This witness is the brother of Anand Agarwal and he has a

hardware  shop,  which  is  adjacent  to  the  shop  of  Anand

Agarwal. He has stated in his evidence that on 18/05/2018, at

about 7 pm, while he was sitting in his shop, he had heard a

sound of gun fire inside the shop of Anand Agarwal. He also

seen that at that moment, one person had gone out of the

shop of Anand Agarwal and some other persons were shouting

"thief  thief".  Khirorimal  Agarwal  has  stated  that  he

immediately came out of his shop and someone told him to

inform police. Khirorimal Agarwal has stated that he did not

have the phone number of Police Station. Therefore, he called
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his nephew Ashok Banshal, asking him to come to his shop.

Khirorimal Agarwal has stated that his shop and the shop of

Anand Agarwal are connected to each other by an entrance on

the backside. Therefore, he had went into the shop of Anand

Agarwal through that entrance.  He has stated that he had

seen that one person was forcibly detained inside the shop

and he was tied with a rope at that time. Khirorimal Agarwal

has further stated that Jeet Verma and another person were

lying on the floor of the shop in an injured state. According to

Khirorimal Agarwal, while he was still inside the shop of Anand

Agarwal, the injured persons were taken to the hospital.  He

has stated that the person, who was detained inside the shop

of Anand Agarwal was none other than the accused Rupantar

Moran. 

29.  Now, I  shall  take up the evidence of Ashok Banshal.

This witness has stated that on 18/05/2018, at about 7.30 pm,

his uncle Khirorimal Agarwal called him over phone and told

him that there was a gun fire there and he should immediately

come over. On hearing that news, he immediately went to the

shop of Anand Agarwal and then he saw that one person was

detained inside the shop by some persons outside the shop.

According to Ashok Banshal, the accused Rupantar Moran was

the  person,  who  was  detained  outside  the  shop  of  Anand

Agarwal. Ashok Banshal has stated that before his arrival at

the  place  of  occurrence,  police  had  already  arrived  there.

Ashok Banshal has stated in his evidence that in his presence

police searched the shop of Anand Agarwal and recovered one

spent bullet and one face mask. The spent bullet and the face

mask were seized by police vide a seizure list, which is marked

as Ext. 3. Ashok Banshal has stated that on 19/05/2018, he

again  visited  the  shop of  Anand Agarwal  and  on  that  day,



20

police  was  searching  the  shop  of  Anand  Agarwal.  Ashok

Banshal has stated that this time, police found one pistol and

one spent cartridge. Both the articles were seized vide seizure

list, marked as Ext. 4. Ashok Banshal has stated that M. Ext.3

is the pistol, that was seized by police on 19/05/2018. 

30.  Now,  I  shall  take up the evidence of  Inspector  Moni

Mohan Koch,  who was  the Officer-In-Charge of  Doomdooma

P.S.  on  18/05/2018.  He  has  stated  in  his  evidence  that  on

18/05/2018, at about 7.30 pm, he got an information that two

persons had entered into the shop of Anand Agarwal and the

miscreants had fired bullets from their pistols and injured two

persons. Moni Mohan Koch has stated that on receipt of the

said  information,  he  made  a  G.D.  vide  G.D.  Entry  no.  430

dated 18/05/2018. The extract copy of the said G.D. Entry is

marked as Ext.  17.  Moni  Mohan Koch has stated that  after

making  the  G.D.  Entry,  he  along  with  S.I  Atul  Hazarika

immediately went to the Place of Occurrence. He has stated

that he found one of the miscreants was detained inside the

shop of  Anand Agarwal  by some people.  According to Moni

Mohan Koch,  the detained person was none other than the

accused Rupantar Moran. Moni Mohan Koch has stated that

the injured persons were already shifted to the Hospital before

his arrival at the place of occurrence. Moni Mohan Koch had

searched the shop of  Anand Agarwal  and found one empty

cartridge, which was lying on the floor of the shop. Thereafter,

Moni Mohan Koch returned to the Police Station, taking with

him the accused Rupantar Moran. 

31.  The witness Moni Mohan Koch has stated that on arrival

at  the Police Station,  the accused Rupantar Moran told him

that the other masked man, who had gone into the shop of
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Anand Agarwal was Montu Moran. Rupantar Moran also told

Moni Mohan Koch that a person named Niranta Baruah had

given them two numbers of pistols.  According to Moni Mohan

Koch, Niranta Baruah was arrested by police and on the basis

of statement, Bijay Verma was also arrested. Moni Mohan Koch

has stated that Niranta Baruah told police that Bijay Verma

had  given  one  pistol  to  Romesh  Mahanta  and  Romesh

Mahanta  had  handed  over  the  pistol  to  Niranta  Baruah.

According to Moni Mohan Koch, Romesh Mahanta told police

that  he got  the pistol  from Dipali  Saikia.  Moni  Mohan Koch

further stated that Dipali  Saikia told police that she got the

pistol from Khitish Baruah. Moni Mohan Koch has stated that

Romesh Mahanta told police that the said pistol was handed

over to him by Niranta Baruah. This witness has stated that

Niranta Baruah told police that he gave the pistol to Rupantar

Moran and Montu Moran. 

32.  Now, I shall take up the evidence of Atul Hazarika. On

18/05/2018, he was the second officer at Doomdooma P.S. He

has supported the evidence of the O.C. Moni Mohan Koch. Atul

Hazarika  has  stated  in  his  evidence  that  on  18/05/2018  at

about  7.30  pm,  the  O.C.  had  received  an  information  that

some unidentified persons had fired gunshots in the shop of

Anand Agarwal. He has stated that the O.C. Moni Mohan Koch

had entrusted him to investigate the matter  and thereafter

both Moni Mohan Koch and Atul Hazarika had gone to the shop

of Anand Agarwal. Atul Hazarika has stated that on reaching

the place of occurrence, he saw that one of the culprits was

already detained in the shop of Anand Agarwal.  So, he was

immediately taken into custody. Atul Hazarika has stated that

he searched the shop of Anand Agarwal and at that time found

one 7.65 mm empty cartridge, one printed handkerchief, one
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black colour face mask and one black colour printed long cap

type mask in the shop. Atul Hazarika has stated that on the

outside of the shop of Anand Agarwal, he found a motor cycle,

that was used by the culprits on the day of occurrence. Atul

Hazarika  has  stated  that  the  registration  number  of  the

aforesaid  motor  cycle  was AS-23-L-0413 and it  was a Bajaj

Pulsar motor cycle.  He has stated that it was already late at

night.  Therefore,  he  could  not  search  the  shop  properly.

According  to  Atul  Hazarika,  that  night,  he  had  gone  to

Doomdooma FRU to see the dead bodies of two persons, who

had died because of  the gun fire inside the shop of  Anand

Agarwal. 

33.  The witness Atul Hazarika has stated that he returned

to the Police Station that night and searched the person of

Rupantar Moran and found that he possessed two numbers of

7.65 live ammunitions in his pant pocket. On further search, a

cash amount of Rs. 22,000/- was also recovered from the pant

pocket of Rupantar Moran. Atul Hazarika has stated that the

money  consisted  of  three  numbers  of  two  thousand  rupee

currency notes and thirty two numbers of five hundred rupee

currency notes. The articles were seized in presence of UBC

Gobin Chetry and SPO Ajay Narah. 

34.  According  to  Atul  Hazarika,  on  19/05/2018  at  about

1.10 pm, he again searched the shop of Anand Agarwal and

this  time,  he  recovered  on  7.65  mm  pistol  along  with

magazine, which was lying in a corner of the shop of Anand

Agarwal.  He has stated that the pistol contained one empty

cartridge and it was within the firing chamber of the pistol.

The pistol was seized by Ext. 4. 
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35.  Now, I shall take up the evidences of Gobin Chetry and

Ajay Narah. Gobin Chetry has stated that on 18/05/2018, he

was working at Doomdooma Police Station and on that day at

about 10 pm, the accused Rupantar Moran was brought to the

Police  Station.   He  has  stated  that  a  cash  amount  of  Rs.

22,000/- and two numbers of live bullets were recovered from

him. Gobin Chetry has stated that the cash amount consisted

of three numbers of two thousand rupee currency notes and

thirty  two  numbers  of  five  hundred  rupee  currency  notes.

Gobin  Chetry  has  stated  that  at  that  time,  he  was

accompanied  by  Ahay  Narah,  the  SPO.  Gobin  Chetry  has

proved his signature in Ext. 3 as Ext. 3(1). Gobin Chetry has

stated  that  Ajay  Narah  had  also  put  his  signature  in  the

seizure list. 

36.  The  witness  Ajay  Narah  was  doing  sentry  duty  at

Doomdooma P.S. on 18/05/2018. He has stated in his evidence

that on the day of occurrence at about 7.30 pm, the second

officer S.I Atul Hazarika took him to a shop at Rupai Siding.

Ajay Narah has stated that the accused Rupantar Moran was

detained by some persons in the shop.  He has stated that

many people had gathered there and the people were trying

to  assault  the  accused  Rupantar  Moran  and  so,  he  was

immediately  brought  to  the  Police  Station.  Ajay  Narah  has

stated that he also returned to the Police Station. Ajay Narah

has stated that  on reaching the Police Station,  the body of

Rupantar Moran was searched.  He has stated that he also

helped in searching the body of the accused Rupantar Moran.

Ajay  Narah  further  stated  that  he  had  brought  out  the

currency  notes  from  the  trouser  pocket  of  the  accused

Rupantar  Moran  and  also  brought  out  two  numbers  of  live

bullet from the front side pocket of Rupantar Moran. According
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to Ajay Narah, a cash amount Rs. 22,000/- was later on found

in total. He has stated that there were three numbers of two

thousand rupee currency notes and thirty two numbers of five

hundred rupee currency. 

37. The witness Prakash Sonowal was working as Additional

Superintendent  of  Police  (Headquarter),  Tinsukia  on

18/05/2018. He has stated in his evidence that on 18/05/2018,

at  about  7.15  pm,  O.C.  Doomdooma P.S.  Moni  Mohan Koch

informed  him  that  decoity  and  murder  had  taken  place  at

Rupai Siding and on hearing the news, he immediately went to

the place of occurrence. H reached there before 8 pm. Prakash

Sonowal has stated that when he reached the shop of Anand

Agarwal,  he had seen  that  a  large number  of  persons  had

already  gathered  infront  of  the  shop.  Prakash  Sonowal  has

further stated that he immediately entered into the shop and

saw  that  the  articles  inside  the  shop  were  scattered  in  a

disorder manner.  He has stated that he had also seen a pool

of blood on the floor of the shop. Prakash Sonowal has stated

that  he  did  not  find  the  injured  persons  in  the  shop,  as

because they were already shifted to the hospital. 

38.  Prakash Sonowal has stated that he then checked the

CCTV footage of the shop and he found that two miscreants

were welding pistols inside the shop. He has stated that  the

CCTV  footage  had  recorded  the  entire  incident  of  firing  of

pistol  by the miscreants.  According to  Prakash Sonowal,  he

returned  to  the  Doomdooma  P.S.  and  interrogated  the

miscreant Rupantar Moran.  He has stated that this accused

was detained by the public inside the shop of Anand Agarwal.

On interrogation, Rupantar Moran told this witness that at the

time  of  occurrence,  he  was  accompanied  by  the  accused
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Montu Moran. Prakash Sonowal has stated that he went out in

search of Montu Moran and ultimately he was not found. He

has stated that he again returned to the Police Station and

interrogated Rupantar Moran. This time, Rupantar Moran told

this witness that the entire incident was planned by him along

with Montu Moran and Niranta Baruah. Prakash Sonowal has

stated that Rupantar Moran told him that Niranta Baruah had

given two pistols to be carried by him and Montu Moran at the

time of occurrence. Prakash Sonowal has stated that Niranta

Baruah  was  also  arrested  with  the  help  of  Philobari  Police

Station. This witness has stated that Niranta Baruah had told

him that  he  had  given  two  pistols  to  Rupantar  Moran  and

Montu Moran. Prakash Sonowal has stated that Niranta Baruah

also told him that he had collected the pistols from a person

named Romesh Mahanta. He has stated that Romesh Mahanta

was also immediately arrested by Kakopathar Police Station

and this accused told this witness that he had collected one

pistol from a person named Bijay Verma of Talap and the other

pistol was collected from Dipali Saikia. Prakash Sonowal has

stated that Bijay Verma and Dipali Saikia were also arrested

accordingly.  The  witness  Prakash  Sonowal  has  stated  that

Bijay Verma told him that he had given the pistol to Romesh

Mahanta. According to Prakash Sonowal, Bijay Verma told him

that he had purchased the pistol from Muzzafarpur. Prakash

Sonowal has stated that Dipali Saikia told him that she had

actually given the pistol  to  Romesh Mahanta.  She also told

before this witness that she had procured the pistol  from a

person named Khitish Baruah of Sadiya. 

39. Now,   comes  the  evidence  of   Rajendra  Ojha.  On

18/05/2018,  he  was  working  as  Deputy  Superintendent  of

Police (Headquarters), Tinsukia. He has stated in his evidence
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that  on  18/05/2018,  at  about  7.10  pm,  he  received  an

information from the O.C., Doomdooma P.S. that an incident of

decoity and firing by gun had taken place in the shop of Anand

Agarwal at Rupai Siding. Rajendra Ojha has stated that he was

also informed that two persons had sustained bullet injuries in

the said incident. On getting the said news, he immediately

went to the shop of Anand Agarwal and searched the shop.

Rajendra Ojha has stated that he could not find the injured

persons at that time, as because they were already shifted to

the hospital. Rajendra Ojha has stated that he found several

pools  of  blood  in  different  places  on the  floor  of  the  shop.

Rajendra  Ojha  has  stated  that  he  came  to  know  that  two

miscreants had entered into the shop of Anand Agarwal and

one  of  them  was  detained  inside  the  shop.  According  to

Rajendra  Ojha,  when  he  had  arrived  at  the  place  of

occurrence, the detained miscreant was already taken to the

hospital for medical treatment. Rajendra Ojha further stated

that  he  had  come to  know that  one  of  the  miscreant  had

escaped towards Jokaichuk Gaon. Therefore, he had searched

the entire locality, but could not apprehend him. 

40.  The  witness  Rajendra  Ojha  has  disclosed  that  he

himself had interrogated Rupantar Moran in the Police Station.

Rajendra Ojha has quoted Rupantar Moran as telling him that

two other persons namely Niranta Baruah and Montu Moran

were with him at the time of occurrence. Rajendra Ojha has

further  quoted  Rupantar  Moran  as  telling  him  that  Niranta

Baruah had supplied two pistols along with live ammunitions

to  be  used  in  the  incident.  According  to  Rajendra  Ojha,

Rupantar  Moran  had  told  him  that  he  along  with  Niranta

Baruah  had  planned  the  entire  operation.  According  to

Rajendra Ojha, Jyotishman Neog, the O.C. of Kakopathar Police
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Station had arrested Montu Moran on the next day of the day

of  occurrence  and on that  day,  the O.C.  of  Philobari  Police

Station  had  arrested  Niranta  Baruah.  Rajendra  Ojha  has

further  disclosed  that  one  pistol  and  three  rounds  of

ammunitions were found in the possession of Montu Moran. 

41.  According  to  Rajendra  Ojha,  he  had  interrogated

Niranta Baruah and Montu Moran. Niranta Baruah had told him

that  he  had  procured  the  pistol  from  Romesh  Mahanta.

According to him, on the basis of statement of Niranta Baruah,

Romesh  Mahanta  was  also  arrested  and  on  interrogation

Romesh Mahanta told this witness that he had collected one

pistol from Bijay Verma and the other pistol from Dipali Saikia.

Rajendra Ojha has stated that Romesh Mahanta told him that

he  along  with  Bijay  Verma  and  and  Niranta  Baruah  had

hatched a plan to kidnap rich persons and to squeeze ransom

from them. 

42.  Rajendra Ojha has stated that after the arrest of Bijay

Verma,  he was interrogated by him and at  that  time,  Bijay

Verma  had  told  this  witness  that  two  years  ago,  he  had

purchased a pistol  from Muzzafarpur  and he had given the

pistol  to  Romesh  Mahanta.  Rajendra  Ojha  has  stated  that

Dipali Saikia was also arrested and on interrogation, she told

this  witness  that  the  pistol,  which  was  taken  from  her  by

Romesh Mahanta was procured by her from a person named

Khitish Baruah. 

43.  Now, I shall take up the evidence of Jyotishman Neog.

He  was  the  Officer-in-Charge  of  Kakopathar  P.S.  on

19/05/2018. He has stated in his evidence that on 19/05/2018,

at about 5 pm, the witness Additional Superintendent of Police

Sri Prakash Sonowal told him over phone that a person named
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Montu Moran, who was associated with the occurrence of this

case was hiding at Jokaichuk Gaon and directed him to arrest

that person. Jyotishman Neog has stated that Jokaichuk Gaon

falls within the jurisdiction of Baghjan Police Station and as the

O.C  of  Baghjan  Police  Station  was  busy  with  some  other

duties, therefore, he was given the task to arrest Montu Moran

from Jokaichuk  Gaon.  He  has  stated  that  after  getting  the

direction from the witness Prakash Sonowal, he made an entry

vide G.D. Entry no. 350 dated 19/05/2018.  He has stated that

on a search,  he arrested Montu Moran in  the plain  field  of

Jokaichuk M.E. School. Jyotishman Neog has further stated that

at that time, Montu Moran had handed him over a pistol and

three rounds of live ammunitions, which was in possession of

Montu  Moran  at  that  time.  He  immediately  prepared  the

seizure list. Ext. 17 is the said seizure list. The pistol, which

was  recovered  from  Montu  Moran  has  been  shown  to  the

witness and he identified the same to be one, which he had

seized from Montu Moran. The pistol is marked as M. Ext. 11.

Jyotishman Neog has stated that immediately after the arrest

of  Montu  Moran,  he  handed  him  over  to  the  O.C.  of

Doomdooma P.S. along with the pistol and three rounds of live

ammunitions and the documents, prepared by him. 

44.  The witness Surath Moran is the own uncle of Montu

Moran.   He has  stated in  his  evidence that  one day police

informed him that his nephew Montu Moran was involved in a

case of decoity and he was to be arrested.  He has stated that

he led  police  to  Jokaichuk Gaon and on  reaching  Jokaichuk

Gaon, he had asked Montu Moran to come to Jokaichuk M.E.

School. Surath Moran has stated that his nephew Montu Moran

had  complied  with  his  direction  and  accordingly,  came  to

Jokaichuk M.E. School field. Therefore, police arrested him.  He
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has stated that it was raining at that time and it was also dark.

Surath  Moran  has  stated  that  the  witness  Jyotishman Neog

recovered one pistol  and some other ammunitions from his

nephew Montu  Moran.  Surath  Moran  has  stated  that  these

things were handed over to police by Montu Moran himself.

Surath Morah has identified the pistol, which was marked as

M. Ext. 11.  He has stated that on the spot, the seizure list was

prepared  and  he  had  put  his  signature  thereon  and  it  is

marked as Ext. 17(2). 

45.  The witness Upen Bora is the Deputy Director of FSL,

Guwahati. He has stated in his evidence that on 18/09/2018,

he was working as Deputy Director of FSL, Guwahati.  He has

stated that on that day, the then Director K.C. Sharma handed

him over one wooden box, which was properly covered with

clothe and was with properly sealed. Upen Bora has stated

that on the basis of direction from his director K.C. Sharma, he

had  opened  the  box  and  found  two  numbers  of  7.65  mm

caliber pistol. One pistol had a wooden grip, while the other

pistol had a black colour grip. Upen Bora has stated that he

also found five rounds of 7.65 x 17 mm caliber cartridges and

two rounds of 7.65mm empty fired cartridges. Upen Bora has

stated that the 7.65 mm caliber pistol with wooden grip and

7.65 mm caliber pistol with black colour grip were fired and

thereafter,  cartridges  were  compared  with  empty  fired

cartridges,  which he received for  examination.  According to

Upen  Bora,  the  firing  pin  impression  of  the  empty  fired

cartridges marked as D(1) and D(2) were similar to that of test

fired  cartridges  through  the  pistol  with  wooden  grip.  Upen

Bora has opined that  the two numbers of  empty cartridges

sent to him for examination were found to be fired from the

pistol with wooden grip. 
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46.  Upen Bora has opined that the pistol with wooden grip

and the pistol with black colour grip were factory made fire

arms  and  both  are  in  serviceable  condition.  Ext.  18  is  the

report of Upen Bora. 

47.  The other remaining prosecution witnesses in this case

are Pankaj Kr. Nagbongshi, Pyarelal Verma, Manish Kr. Verma,

Mitu  Verma,  Pallab  Deb,  Jiten  Choudhury,  Raju  Goswami,

Subash  Sawashi,  Himanta  Chutia,  Kamal  Das,  Gautam Das,

Biswanath Sah, Binay Kr. Agarwal, Durga Bahadur Thapa, Rajiv

Jara and Haren Phukan. 

48.  The witness Pankaj  Kr.  Nagbongshi  has stated in his

evidence that he had conducted the inquest upon the dead

body of Jeet Verma and Ramakanta Deori. He has stated that

he  had  seen  one  bullet  wound  injury  on  the  chest  of  Jeet

Verma and one bullet injury on the mouth of Ramakanta Deori.

He has stated that the inquest upon Jeet Verma was done in

presence of the witnesses Pyarelal Verma, Manish Kr. Verma

and Mintu Verma.  Pankaj  Kr.  Nagbongshi  has further  stated

that the inquest upon the dead body of Ramakanta Deori was

witnessed by Raju Goswami, Durga Bahadur Thapa and Rajiv

Jara. 

49.  Now, I shall take up the evidence of Pyarelal Verma. He

is a business man by profession and he knows Anand Agarwal.

Pyarelal Verma has stated that the deceased Jeet Verma was

his own nephew and the accused is his relative uncle.  He has

stated that on 18/05/2018, he was at Dibrugarh and one of his

relatives informed him over phone that his nephew Jeet Verma

had sustained bullet injuries and he was to be taken to the

hospital and for that purpose, his car was required. Pyarelal

Verma has  stated that  he immediately  informed his  son to
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take Jeet Verma to the hospital in the car.  He has stated that

after some time, the sister in law of Jeet Verma informed him

that Jeet Verma was no more. Pyarelal Verma has stated that

at about 10.30 pm on 18/05/2018, he returned home and then

came to know that the dead body of his nephew Jeet Verma

was lying at Doomdooma Civil  Hospital.  Pyarelal  Verma has

stated that he did not go to the hospital that night. But, on the

next morning, he went to Doomdooma Police Station, as he

had prior information that the dead body of Jeet Verma was

brought to the Police Station. Pyarelal Verma has stated that

police  conducted  the  inquest  upon  the  dead  body  of  Jeet

Verma and he stood as a witness. 

50.  The  witness  Manish  Kr.  Verma  has  stated  that  the

deceased Jeet Verma was the son of his paternal aunt.  The

witness has stated that on 18/05/2018, his younger brother

Anish Verma informed him over telephone that Jeet Verma had

sustained  bullet  injuries  and  so  he  should  come  to  Rupai

Siding.  He has stated that  on receiving the information,  he

immediately went to Rupai Siding and on reaching the shop of

Anand Agarwal,  he could not find Jeet Verma there. He has

stated that he had heard that Jeet Verma was shifted to the

hospital.  He  then  immediately  went  to  Doomdooma  Civil

Hospital and there he came to know that Jeet verma had died.

According  to  Manish  Kr.  Verma,  the  inquest  upon the  dead

body  of  Jeet  Verma  was  conducted  in  the  precinct  of

Doomdooma P.S. in his presence. Manish Kr. Verma has stated

that he saw that Jeet Verma had sustained two numbers of

bullet  injuries.  According  to  this  witness,  Jeet  Verma  had

sustained one injury on his chest and the other injury on his

ear. 
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51.  The witness Mitu Verma has stated that Jeet Verma was

the son of his paternal uncle.  He has stated in his evidence

that  he  got  the  news  of  the  occurrence  from  his  family

members  and  he  along  with  his  brother  Manish  Kr.  Verma

(PW7) went to Doomdooma Civil Hospital and then they came

to know that Jeet Verma died because of gun shot wounds.

Mitu Verma has stated that in his presence police conducted

the  inquest  upon  the  dead  body  of  Jeet  Verma  within  the

campus of Doomdooma Police Station. 

52.  The witness Raju Goswami has stated in his evidence

that  he knew the deceased Ramakanta Deori  and when he

came to know about the occurrence of this case, he contacted

police. Accordingly, he went to the Doomdooma Civil Hospital

to see the dead body of Ramakanta Deori. Raju Goswami has

stated that in his presence, police conducted the inquest upon

the dead body of Ramakanta Deori. 

53.  The witness Durga Bahadur Thapa has stated in  his

evidence that the deceased Ramakanta Deori was his brother

in  law.  After  getting the news about  the occurrence of  this

case, he had gone to the shop of Anand Agarwal and then he

came  to  know  about  the  fact  that  Ramakanta  Deori  had

sustained gun shot injuries and later on died.  He has stated

that  on  the  next  morning  of  the  day  of  occurrence,  police

conducted the inquest upon the dead body of the deceased in

his presence. 

54.  The  witness  Rajiv  Jara  is  the  brother  in  law  of  the

deceased Ramakanta Deori. On the day of occurrence itself,

he came to know that his brother in law Ramakanta Deori had

sustained bullet injuries in the incident, that took place in the

shop of Anand Agarwal. Next morning,  in his presence, police
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conducted  the  inquest  upon  the  dead  body  of  Ramakanta

Deori. 

55.  The witness Kamal Das has a bicycle repairing shop,

which is situated infront of the shop of Anand Agarwal. Infact,

both the shops are separated by the National Highway and the

Railway  Track.   He  has  stated  in  his  evidence  that  on

18/05/2018, it was Friday and at about 7 pm on that day, he

was in his house, which is situated behind his cycle repairing

shop.  Kamal  Das  has  stated  that  he  had  heard  sound  of

gunshots,  coming  from  the  shop  of  Anand  Agarwal.

Immediately, he came to the shop of Anand Agarwal and saw

that the grill of the shop was closed.  He has stated that at

that time, a lot of people had gathered in the shop of Anand

Agarwal. Kamal Das has further stated that he saw that some

people were entering into the shop of Anand Agarwal through

the  adjacent  shop.  The  remaining  part  of  the  evidence  of

Kamal Das is hearsay. 

56.  The witness Gautam Das resides in a house, situated

by the house of  the witness Kamal Das.  On 18/05/2018, at

about 7 pm, he heard sound of  gunshots,  coming from the

shop of Anand Agarwal. This witness went there. Gautam Das

has stated that when he came to the shop of Anand Agarwal,

he  had  seen  that  two  dead  bodies  were  brought  out  from

inside the shop and both the dead bodies were taken to the

Doomdooma Civil  Hospital.  The later part of his evidence is

hearsay. 

57.  The witness Biswanath Sah has his house infront of the

shop of Anand Agarwal.  He has stated in his evidence that on

the  day  of  occurrence,  he  retired  into  his  bed  room,  after

taking dinner. But, he was awakened by the sound of gutshots,
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that was coming from the shop of Anand Agarwal.  Biswanath

Sah has stated that inspite of hearing gunshots, he did not go

to the shop Anand Agarwal and on the next day, he had heard

that  one  person  died  in  the  shop  of  Anand  Agarwal  the

previous day.  

58.  The witness Himanta Chutia has stated in his evidence

that he had sold his pulsar 180 motor cycle to a person named

Ritupan Moran for a price of Rs. 45,000/-. It may be stated that

Ritupan Moran is the elder brother of the accused Rupantar

Moran. 

59.  The witness Subash Sawashi has stated in his evidence

that  on 27/05/2018, he was on sentry  duty at  Doomdooma

Police  Station.  On  that  day,  the  accused  Bijay  Verma  was

brought  to  the  Police  Station  and  from  his  pocket,  one

Samsung galaxy mobile phone was seized vide Ext. 14. 

60.  The witness Haren Phukan owns a restaurant near the

shop of Anand Agarwal. His restaurant is situated at a distance

of about 40 meters from the shop of Anand Agarwal.  He has

stated in his evidence that on the day of occurrence, there

was a hulla in the shop of Anand Agarwal and some people

were shouting that decoits had entered into his shop. Haren

Phukan has stated that he immediately went to the shop of

Anand Agarwal and entered into the shop through the shop of

Khirorimal Agarwal. Haren Phukan has stated that on entering

into the shop, he saw that two persons were lying on the floor

in an injured state and in a pool of blood. Haren Phukan has

stated that he immediately came out of the shop of Anand

Agarwal, but he never saw any of the decoits. 
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61.  The  witness  Haren  Phukan  was  declared  hostile,  as

because he has resiled from his earlier statement made before

police.  Haren  Phukan  had  stated  before  police  that  after

entering into the shop of Anand Agarwal, he saw that one of

the decoits was detained inside the shop and he also helped

those persons to detain the decoit. 

62.  The witness Pallab Deb owns a studio at Doomdooma.

He has stated in his evidence that he did not remember the

date, but one day after 18/05/2018, police from Doomdooma

Police Station called him to the Police Station along with his

video camera. He has stated that police took him to the shop

of Anand Agarwal.  Pallab Deb has stated that when he had

gone to  the  shop  of  Anand Agarwal  along  with  police,  the

accuseds  Rupantar  Moran  and  Montu  Moran  were  brought

there. According to Pallab Deb, the accuseds Rupantar Moran

and Montu Moran recreated the scene of decoity in the shop of

Anand  Agarwal.  He  has  stated  that  he  had  recorded  the

recreation  of  the crime scene.  Pallab  Deb has  further  after

stated that one or two days, he handed over the C.D., which

contained the aforesaid video. 

63.  Pallab  Deb  has  stated  that  after  handing  over  the

aforesaid C.D., he was again called to the Police Station and

on that day, police recorded the statements of the accuseds of

this case and he had recorded it in his video camera. 

64.  The  witness  Jiten  Choudhury  is  a  business  man  by

profession  and  he  does  not  know  Anand  Agarwal,  but  he

knows Bijay Vema and Romesh Mahanta. Jiten Choudhury has

stated  in  his  evidence  that  on  27/05/2018,  he  visited

Doomdooma Police Station for some personal matters and at

that time, the witness Atul Hazarika told him that he would be
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seizing three mobile phones and he was requested to be a

witness to the seizure list. Accordingly, he became a witness

to the seizure of three numbers of mobile phones. 

65.  The witness Binay Kr. Agarwal is also a business man

by profession.  He is  a  relative of  Anand Agarwal.  Binay  Kr.

Agarwal has stated in his evidence that his shop is situated at

a distance of about three and half kilometers away from his

uncle  Anand  Agarwal.  According  to  Binay  Kr.  Agarwal,  on

18/05/2018, at about 7.30 pm, an acquaintance told him over

phone that  something had happened in  the shop of  Anand

Agarwal  and  accordingly,  he  went  to  the  shop  of  Anand

Agarwal. He has stated that he saw that a large number of

people had gathered outside the shop of his uncle. Binay Kr.

Agarwal has further stated that on entering into the shop of

Anand  Agarwal,  he  saw  that  some  persons  had  forcibly

detained one person inside the shop. He has stated that the

aforesaid person was none other than the accused Rupantar

Moran.  Binay  Kr.  Agarwal  has  again  stated  that  in  his

presence,  police entered into the shop and took custody of

Rupantar  Moran.  The  witness  Binay  Kr.  Agarwal  has  stated

that police recovered one empty cartridge and a mask from

the shop of Anand Agarwal. Binay Kr. Agarwal has stated that

on 19/05/2018, at about 9/10 am, he again went to the shop

of  his  uncle  and  at  that  time,  he  found  that  police  was

searching  the  shop.  He  has  stated  that  this  time,  police

recovered one pistol. Binay Kr. Agarwal had identified the said

pistol to be material Ext.1. 

66.  Binay Kr. Agarwal has stated that on 22/05/2018, he

had gone to the Police Station and saw six male accuseds in

the  Police  Station.  He  has  disclosed  that  in  his  presence
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Rupantar Moran stated before police about his involvement in

the  aforesaid  incident  dated  18/05/2018.  Binay  Kr.  Agarwal

has stated that while he was present in the Police Station, the

witnesses Ashok Bansal, Anand Agarwal and Raj Kr. Agarwal

were present there. 

DEFENCE EVIDENCE

67.  The defence witnesses  in this  case are  the accused

Rupantar Moran himself  and Bogeswar Moran @ Ratneswar.

Rupantar Moran has stated that on 18/05/2018, at about 6.30

pm, he was going to the house of Bogeswar Moran, which is

situated at Rupai Siding. He has stated that on that day, a

religious function was held in the house of Bogeswar Moran

and he was going to attend that function. Rupantar Moran has

further stated that he had traveled to the house of Bogeswar

Moran in a public vehicle and on reaching Rupai Siding, he had

gone to the shop of Anand Agarwal for buying some materials

for the religious function. He has stated that when he entered

into the shop of Anand Agarwal,some people ran towards him

and jumped upon him. According to Rupantar Moran, before

he  could  enter  into  the  shop of  Anand Agarwal,  there  was

already a big commotion inside the shop. Rupantar Moran has

disclosed  that  people  beat  him,  as  a  result  of  which,  he

sustained injuries and became senseless. He has stated that

he  regained  his  senses  at  Doomdooma  Police  Station.

Rupantar Moran has stated that at about 9.30 pm, police took

him to the Doomdooma Civil Hospital, where Doctors gave him

stitches on his head. Rupantar Moran had admitted that while

he  was  at  Doomdooma  Police  Station,  police  searched  his

body, but could not find anything. 
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68.  The  second  defence  witness  is  Bogeswar  Moran  @

Ratneswar. He has stated in his evidence that he is a relative

of  the  accused  Rupantar  Moran.  He  has  stated  that  on

18/05/2018,  he  had  arranged  one  religious  function  in  his

house and he had invited Rupantar Moran and his family to

the  said  function.  He  has  stated  that  none  of  the  family

members of Rupantar Moran had visited the said function, that

was held in his house. 

69.  All  the prosecution witnesses  have been extensively

cross  examined  by  the  Ld.  defence  counsel.  The  defence

witnesses  have  been  cross  examined  by  the  Ld.  Public

Prosecutor.  The Ld Sr. Counsel Mr. P.K. Dutta argued for the

accuseds  Rupantar  Moran  and  Montu  Moran.  Mr.  Dutta

confined  his  argument  on  the  technical  aspects  of  the

investigation of the case and submitted that there are many

defects in the investigation of the case. It is a settled law that

a  defective  investigation  need not  necessarily  result  in  the

acquittal of an accused person. That is why I would reject that

argument put forward by Mr. Dutta.

70.  I  have  already  stated  herein  before  that  the

prosecution witness Anand Agarwal is an eye witness to the

occurrence. The Ld. Senior Counsel P. K. Dutta, who appeared

for  the  accuseds  Rupantar  Moran  and  Montu  Moran  had

extensively cross examined the witness Anand Agarwal. In his

cross examination, Anand Agarwal has stated that when the

masked man fired at him, the bullet went past him and hit the

wall behind him. Anand Agarwal has stated before the defence

counsel that the masked man fired twice at Jeet Verma and

once at Ramakanta Deori. Anand Agarwal has stated that on

18/05/2018, one empty cartridge was recovered from his shop
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and on 19/05/2018, another empty cartridge was recovered

from his shop. According to Anand Agarwal,  on 18/05/2018,

when  he  had  returned  from  Doomdooma  FRU,  he  never

noticed any pistol lying over the counter of his shop. He has

stated that when police seized the money from the pocket of

Rupantar Moran, he was not present there, as because he had

gone to  Doomdooma FRU.  The remaining  part  of  the cross

examination of Anand Agarwal is found to be irrelevant for the

present case. 

71.  The  witness  Budheswar  Tanti  has  stated  before  the

defence counsel that during the entire incident, he had heard

sound of only one gunshot. 

72.  The  witness  Manoj  Prasad  has  stated  before  the

defence counsel that he could not see, who had actually fired

the pistol inside the shop. 

73. The  witness  Krishna  Prasad  has  stated  in  his  cross

examination  that  he  could  not  see  the  accused  Rupantar

Moran firing gunshots from a pistol. This witness did not state

before police that   he had seen the accused Rupantar Moran

taking out money from the cash box and putting it into his

pocket. This fact was confronted to him and he denied that

suggestion.  Krishna  Prasad  also  did  not  state  before  police

that he had seen the masked man grappling with Jeet Verma.

This fact was also confronted to the witness by the defence

counsel and he denied that suggestion. 

74.  The  witness  Gautam  Gupta  has  stated  before  the

defence counsel that when he had gone to the shop of Anand

Agarwal,  the  masked  man  was  already  detained  by  some

persons. 
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75.  The cross examinations of  the witnesses Kamal  Das,

Gautam Das and Biswanath Sah have nothing relevant for an

elaborate discussion. 

76.  The witnesses Binay Kr. Agarwal, was suggested by the

Ld.  defence  counsel  that  the  accused  never  stated  before

police that the pistol was originally brought from the accused

Romesh Mahanta. 

77.  The witness Khirorimal Agarwal has stated in his cross

examination that whenever he sees human blood, it  causes

mental trouble to him and that is why, he did not go to the

shop  of  Anand  Agarwal  after  hearing  gunshots.  He  also

admitted that he had never seen the accused Rupantar Moran

detained  inside  the  shop  of  Anand  Agarwal.  Khirorimal

Agarwal  has  stated  that  after  15/  20  minutes  after  the

occurrence, he had entered into the shop of Anand Agarwal

and saw one bullet mark on the wall near the gaddi of Anand

Agarwal. 

78.  The  witness  Ashok  Bansal  has  stated  before  the

defence  counsel  that  on  18/05/2018,  police  recovered  one

spent  bullet  from the shop of  Anand Agarwal.  According to

Ashok Bansal, on 19/05/2018, when he had visited the shop of

Anand Agarwal at about 9.30 am, he had seen that police had

recovered another spent bullet, which was lying on the floor of

the shop. According to him, police recovered the M. Ext.3, the

Pistol from one corner of the shop of Anand Agarwal, where

some  oil cans were kept. 

79.  The cross examinations of Durga Bahadur Thapa and

Rajiv Jara have nothing relevant for an elaborate discussion. 
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80.  The  witness  Jyotishman  Neog  has  stated  before  the

defence counsel that the Ext. 17, the seizure list was prepared

in his handwriting.  Jyotishman Neog has also stated that in

Ext. 17, he did not mention bore and caliber of the pistol. 

81.  The witness Surath Moran was also suggested by the

Ld. defence counsel that Montu Moran never handed over the

M. Ext. 11, the pistol to police and this suggestion was denied

by him. 

82.  The  cross  examination  portion  of  Haren  Phukan  has

nothing materials. 

83.  The  witness  Robi  Ruhi  Das  has  stated  before  the

defence counsel that he never saw, who had caused injuries to

Jeet Verma and other person. 

84.  The witness Moni Mohan Koch has stated before the

defence counsel  that  after entering into the shop of  Anand

Agarwal,  he  saw  that  the  articles  inside  the  shop  were

scattered  and  one  person  was  detained.  Moni  Mohan  Koch

stated before the defence counsel  that the detained person

was actually tied with a rope and Moni Mohan Koch further

stated that he found one spent bullet on the gaddi of the shop.

This witness admitted before the defence counsel that when

he was giving statement to the Investigating Officer, he never

stated before him that he had found one spent bullet on the

gaddi of the shop. Moni Mohan Koch further stated before the

defence counsel that he had seen one bullet mark on the wall,

below which the gaddi of Anand Agarwal was there. He has

stated before the defence counsel that when Rupantar Moran

was searched, two bullets were found from his pant pocket,

but no other arms were found from his possession. 
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85.  The cross examination portion of the evidence of Upen

Bora has nothing relevant for an elaborate discussion. 

86.  The  Investigating  Officer  Atul  Hazarika  has  stated

before  the  defence  counsel  that  the  G.D  Entry  430  dated

18/05/2018 does not contain any information about the person

from  whom  the  information  about  the  occurrence  was

received.  He  has  stated  that  the  information  about  the

occurrence  was  received  by  the  witness  Moni  Mohan Koch.

Atul  Hazarika  stated  before  the  defence  counsel  that  on

18/05/2018  at  about  7.45  pm,  he  reached  the  place  of

occurrence and till 10.30 pm, that day, he was present there.

He has stated that  while  he was inside the shop of  Anand

Agarwal,  he  was  accompanied  by  Anand  Agarwal,  Ashok

Bansal and Binay Kr. Agarwal. Atul Hazarika has stated before

the defence counsel that Ashok Bansal and Binay Kr. Agarwal

were not present at  the place of  occurrence at the time of

occurrence and the had gone there after knowing about the

occurrence. According to him, he had seen blood stains on the

floor of the shop of Anand Agarwal. But, he did not collect the

blood samples to ascertain whether it  was human blood or

animal blood. Atul Hazarika has stated that since it was dark,

he did not prepare the sketch map. According to Atul Hazarika,

he prepared the sketch map on 19/05/2018 at about 1.30 pm.

Atul Hazarika has stated that on 19/05/2018, he discovered a

pistol  inside the shop and it  was lying in a  corner.  He has

stated that he did not seize the memory card or the DVR of

the CCTV camera, installed in the shop of Anand Agarwal. Atul

Hazarika has further stated that on 18/05/2018,when he had

visited the shop of  Anand Agarwal,  he was  shown a  bullet

mark on the wall of the shop.  He has admitted that he did not

take photographs of the bullet mark  on the wall. 
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87.  Atul Hazarika has further stated that one thelawala had

shown him the motor cycle, that was reportedly used by the

accuseds to arrive at the place of occurrence. He has stated

that  on  18/09/2018,  he  wrote  to  the  Deputy  Commissioner

praying for prosecution sanction. Atul Hazarika has also stated

before the defence counsel that he had seized a cash amount

of Rs. 22,000/- from the possession of the accused along with

two numbers of live bullets.  He has stated before the defence

counsel that it was Gobin Chetry, who had actually physically

searched the accused Raupantar Moran and recovered money

and two numbers of bullet. 

88.  On scrupulous perusal  of  the prosecution evidence, I

find  that  the  admitted  position  in  this  case  is  that  at  the

relevant time of occurrence, the accused Rupantar Moran was

present  inside  the  shop  of  Anand  Agarwal.  It  is  also  an

admitted  fact  that  some  people  had  forcibly  detained

Rupantar Moran inside the shop of Anand Agarwal and later on

he was handed over to police. It is an admitted position that

the  accused  Rupantar  Moran  had  sustained  some  injuries,

after he was detained by some people inside the shop and

therefore he was given medical treatment. 

89.  Now the question arises as  to  whether  the  accused

Rupantar Moran had snatched away Rs. 22,000/- in cash from

the shop of Anand Agarwal and also shot dead Jeet Verma and

Ramakanta  Deori.  For  this  issue,  I  have  before  me  the

evidence  of  the  eye  witness  Anand  Agarwal.  There  are  no

discrepancies  and  contradictions  in  the  evidence  of  Anand

Agarwal. I do not find any reason as to why Anand Agarwal

would  depose  false  evidence  against  Rupantar  Moran.  The

evidence of Anand Agarwal inspired confidence, as because
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the medical evidence has corroborated his evidence. He is a

trustworthy witness.

90.  The evidences of Gobin Chetry and Ajay Narah on the

point that a cash amount of Rs. 22,000/- and two numbers of

live bullets were recovered from the possession of Rupantar

Moran have not been challenged by the accused in their cross

examination.  I  find  that  the  point  that  on  18/05/2018,  the

accused Rupantar Moran had committed murder of Jeet Verma

and Ramakanta Deori is proved beyond all reasonable doubt.

It  is  also  proved  beyond  doubt  that  the  accused  Rupantar

Moran  had  committed  robbery  after  committing  offence  of

house  trespass.  It  is  further  proved beyond doubt  that  the

accused Rupantar Moran had possessed and used a pistol to

kill  two persons. Therefore the offences under section 25(1)

(a)  and  section  27  of  the  Arms  Act  are  proved  beyond  all

reasonable doubt against him.

91.   For considering the case against the accused Mantu

Moran I have before me the evidences of Jyotishman Neog and

Surath Moran.  There is  nothing in the cross examination of

these  two  witnesses  to  disbelieve  them.  Now,  it  is  proved

beyond all reasonable doubt that on 19/05/2018, the accused

Montu Moran had possessed a fire arm and three rounds of

live ammunitions, without any valid license to that effect.

92. Therefore, the offence u/s 25 (1) (a) of the Arms Act is

proved  beyond  all  reasonable  doubt  against  the  accused

Montu Moran. 

92.  Regarding  the  accusations  against  the  accuseds

Niranta Baruah, Bijay Verma, Romesh Mahanta, Khitish Baruah

and  Dipali  Saikia  are  concerned,  these  accusations  against
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them are without any material evidence. Niranta Baruah told

police that he procured two pistols from Romesh Mahanta and

Romesh Mahanta told police that he collected one pistol from

Bijay Verma and another pistol from Dipali Saikia and Dipali

Saikia  told  police  that  she  collected  the  pistol  from Khitish

Baruah. These statements were made by them before police ,

therefore, their statements to that effect are not admissible in

evidence. 

93.  Under  the  circumstances,  the  offences  against  the

accuseds  Niranta  Baruah,  Bijay  Verma,  Romesh  Mahanta,

Khitish  Baruah and Dipali  Saikia  are  not  proved beyond all

reasonable doubt. 

              O R D E R

94.  In  the  result,  the  accused  Rupantar  Moran  is  found

guilty of committing robbery and murder of Jeet Verma and

Ramakanta Deori by a pistol in the shop of Anand Agarwala.

Accordingly, he is convicted u/ss  448, 392, 302, of the Indian

Penal  Code and  u/s  27  (1)   of  the  Arms  Act.  The  accused

Montu Moran is also found guilty u/s 25 (1)(a) of the Arms Act

and  accordingly,  he  is  convicted.  The  accuseds  Niranta

Baruah,  Bijay  Verma,  Romesh  Mahanta,  Khitish  Baruah  and

Dipali  Saikia  are  found not  guilty  and  accordingly  they  are

acquitted on benefit of doubt.

S E N T E N C E

95.  The convict Rupantar Moran has committed a heinous

crime. Without any reason, he caused death of two persons.

He  is  a  menace  to  our  society.   There  are  no  mitigating

circumstances  in  his  favour;  whereas  aggravating

circumstances galore  against  him.  I  have heard the convict
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Rupantar Moran in the matter of sentence. He is aged about

23 years. 

96. The  convict  Rupantar  Moran  has  stated  that  he  is

married and has one child.  He has also stated that he is a

small tea grower and has his parents, brothers and sisters at

home. 

97.  The  ld  Public  Prosecutor  has  submitted  that  no

separate  sentence  hearing  is  necessary  in  this  case.  Mr.

Choubey, the ld Public Prosecutor has further submitted that

he would not object to what the convicts have pleaded at the

time of sentence hearing.

98.  Thus considering the aforesaid circumstances, I hereby

sentence  the  convict  Rupantar  Moran  to  undergo  Rigorous

Imprisonment for Life for the offence under section 302 of the

Penal Code. He is also sentenced to pay a fine of Rs. 25,000/-

(Rupees Twenty Five Thousand only) and in default of payment

of fine, he shall undergo another period of imprisonment of 6

(six) months. 

99. For the offence under section 392 of the I.P.C, Rupantar

Moran is further sentenced to undergo rigorous imprisonment

of ten years. For this offence he is also sentenced to pay a fine

of Rs.10,000/- and in default of payment of he shall undergo

another period of imprisonment of one month.

100.  For the offence under section 448 of the I.P.C Rupantar

Moran is sentenced to undergo rigorous imprisonment of one

year only.

101. The convict Rupantar Moran used the pistol to kill two

persons.  So,  under  section  27(1)  of  the  Arms  Act,  he  is
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sentenced to undergo rigorous imprisonment of seven years.

For  this  offence  he  is  also  sentenced  to  pay  a  fine  of

Rs.10,000/-  and  in  default  of  payment  of  he  shall  undergo

another period of imprisonment of one month.

102.  The convict Montu Moran was found in possession of

illegal fire arms and three rounds of live ammunitions. I have

heard him in  the matter  of  sentence.  He is  aged about  28

years. 

103.   The convict Montu Moran has stated that he is married

and has a child.  He also claimed to be a small  tea grower.

Montu Moran has stated that his family consists of his parents,

brother and sisters, his wife and his child.

104. For his case also Mr. Choubey, the ld Public Prosecutor

has submitted that he would not object to what the convict

pleaded  during  sentence  hearing  and  submitted  that  no

separate sentence hearing is necessary. For the case against

the  convict  Montu  Moran  also,  I  find  that  there  are  no

mitigating circumstances in his favour. 

105.   On consideration of the circumstances of the case, the

convict  Montu  Moran  is  sentenced  to  undergo  Rigorous

Imprisonment of 7 (Seven) Years. He is also sentenced to pay

a  fine  of  Rs.  10,000/-  (Rupees  Ten  Thousand  only)  and  in

default of payment of fine, he shall undergo another period of

imprisonment of 2 (two) months. 

C O M P E N S A T I ON

106.  Law has mandated that the victim of a crime must be

compensated in terms of money. Therefore, the District Legal

Service Authority, Tinsukia is directed to pay a compensation
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of Rs. 2,00,000/- (Rupees Two Lakh only) each  to the legal

heirs of Jeet Verma and Ramakanta Deori. I hope, the sentence

and the compensation awarded would be sufficient to reach

the ends of justice. 

107.  A free copy of the judgment be given to the convicts

Rupantar Moran and Montu Moran immediately. Another copy

of  the  judgment  shall  be  forwarded  to  the  Ld.  Deputy

Commissioner, Tinsukia, under the provision of section 365 of

the Cr.PC. A copy of the judgment shall also be forwarded to

the District Legal Service Authority, Tinsukia.  Given under my

hand and seal of this Court on this 5th day of August, 2019.

 (P. J. Saikia)

 Sessions Judge

                          Tinsukia 

Dictated & corrected by me.  

        Sessions Judge

           Tinsukia
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A   P   P   E   N   D   I   X

PROSECUTION WITNESSES

1. PW1 - Sri Pankaj Kr. Nagbangshi

2. PW2  -  Sri Anand Agarwal

3. PW3 -  Sri Budheswar Tanti

4. PW4 -  Sri Prakash Sonowal

5. PW5 -  Sri Rajendra Ojha

6. PW6 - Sri Pyarelal Verma

7. PW7 - Sri Manish Kr. Verma

8. PW8 - Sri Mitu Verma

9. PW9 - Sri Pallab Deb

10.PW10 - Sri Jiten Choudhury

11.PW11 - Sri Raju Goswami

12.PW12 - Sri Gobin Chetry

13.PW13 - Sri Ajay Narah

14.PW14- Sri Subash Sawashi 

15.PW15 - Sri Himanta Chutia

16.PW16 - Dr. Nirud Kr. Borah

17.PW17- Sri Manoj Prasad

18.PW18 - Sri Krishna Prasad

19.PW19 - Sri Gautam Gupta
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20.PW20 - Sri Kamal Das

21.PW21 - Sri Gautam Das

22.PW22 - Sri Biswanath Sah

23.PW23 - Sri Binay Kr. Agarwal

24.PW24 - Sri Khirorimal Agarwal

25.PW25 - Sri Ashok Banshal

26.PW26 - Sri Durga Bahadur Thapa

27.PW27 - Sri Rajiv Jara

28.PW28 - Sri Jyotishman Neog, S.I.

29.PW29 - Sri Surath Moran

30.PW30 - Sri Haren Phukan

31.PW31 - Sri Robi Ruhi Das

32.PW32 - Sri Moni Mohan Koch, Inspector

33.PW33 - Sri Upen Bora

34.PW34 - Sri Atul Hazarika

PROSECUTION EXHIBITS

1.      Ext.1- Inquest report of Jeet Verma

2.      Ext. 2- Inquest report of Romakanta Deori 

3.      Ext. 3- Seizure list

4.      Ext. 4 - Seizure list

5.      Ext.5 - Seizure list
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6.      Ext. 6 - Seizure list

7.      Ext. 7 - Compact Disc (C.D.)

8.      Ext. 8 - Compact Disc (C.D.)

9.      Ext. 9 - Ejahar

10.     Ext. 10- Seizure list

11.     Ext. 11- Seizure list

12.     Ext. 12- Seizure list

13.     Ext. 13- Seizure list

14.      Ext. 14- Seizure list

15.      Ext. 15- Post mortem report

16.      Ext. 16- Post mortem report

17.      Ext. 17- Extract copy of G.D. Entry 

18.      Ext. 18- FSL report

19.      Ext. 19- Forwarding report

20.  M. Ext. 1- Empty cartridge

21.  M. Ext.2- Empty cartridge

22.  M. Ext.3- Pistol with wooden grip

23.  M. Ext.4- Black mask

24.  M. Ext.5- Cap type mask

25.  M. Ext.6- floral pattern handkerchief

26.  M. Ext. 7- C.D.
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27.  M. Ext. 8- C.D.

28.  M. Ext. 9- Pertaining to M.R. no. 36

29.   M. Ext. 10- Pertaining t M.R. No. 37

30.   M. Ext. 11- Pistol with black colour grip

31.   M. Ext. 12 to 14- three two thousand rupee 

currency notes

32.  M. Ext.15 to 46- Thirty two numbers of five hundred

  rupee currency notes.

33.   Ext. A- Parcel box contains one pistol FB6066

34.   Ext. B-   Parcel box contains another pistol

 FB6066

35. Ext. C- Five rounds of 7.65 x 17 mm caliber 

cartridges

 36. Ext. D- 2  Nos.  of  7.65  mm  caliber  empty  fired  

cartridges

DEFENCE WITNESS

     1. DW1 - Sri Rupantar Moran 

     2. DW2 - Sri Bogeswar Moran @ Ratneswar 

DEFENCE EXHIBITS

None

                Sessions Judge       

Tinsukia


